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Matrix Dealmark Pvt. Ltd. 

(PAN: AAHCM2811M) 

Vs Income-tax Officer, Ward-1(2), Kolkata 

Appellant  Respondent 

For the Appellant N o n e  

For the Respondent Shri Supriyo Pal, JCIT, Sr. DR 

Date of Hearing  16.12.2019 

Date of Pronouncement  03.01.2020 

         

  ORDER 

 

Per Shri A.T.Varkey, JM 

 

This is an appeal preferred by the assessee against the order of the CIT(A)-1, Kolkata 

dated 30.08.2018for AY 2012-13.  

 

2. None appeared on behalf of the assessee.  However, at the outset itself, it is noted 

that the impugned order is an ex parte order passed by the Ld. CIT(A)and from the perusal 

of the impugned order it is noted that appeal of the assessee was  initially fixed before the 

Ld. CIT(A) on 22.12.2016. And thereafter it is noted that after two years the assessee 

requested for adjournment vide letter dated 12.12.2018 and thereafter,  the appeal was again 

fixed on 20.08.2018 and finally on 29.08.2018 i.e. in a span of twenty days.  It is noted from 

the grounds of appeal the assessee has raised before us is  that the Ld. CIT(A) has decided 

the appeal ex parte without allowing the assessee reasonable opportunity of being heard. 

Thus, from the facts narrated above, according to us, the Ld. CIT(A) has passed the order ex 

parte, without giving reasonable opportunity to the assessee which is ex-facie violative of 

natural justice. Therefore, we are inclined to set aside the order of the Ld. CIT(A) and 

restore the appeal back to the file of Ld. CIT(A) for de novo adjudication on merits after 



2 
  ITA No. 337/Kol/20-19 

  Matrix Dealmark Pvt. Ltd. AY: 20-12-13 

  

hearing the assessee in accordance to law.  The assessee is directed to participate in the 

appellate proceedings diligently. 

3. In the result, the appeal of assessee is allowed for statistical purposes.  

 

 Order is pronounced in the open court on 3rd January, 2020. 

Sd/-          Sd/- 

 (Dr. A. L. Saini)         (Aby. T. Varkey)  

Accountant Member           Judicial Member    

     

Dated :3rdJanuary, 2020 

 

JD. (Sr. PS) 
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